IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

Item No. 7
(IB)-361(PB)/2018

IN THE MATTER OF:

Ravinder Pal Singh Lamba ....  Applicant/petitioner
Vs.
Satkar Air Cargo Services Pvt. Ltd. ....  Respondent

Order under Section 7 of Insolvency & Bankruptcy Code, 2016 (CIRP)

Order delivered on 03.01.2020

Coram:
CHIEF JUSTICE (RTD.) M. M. KUMAR
HON’BLE PRESIDENT

SH. S. K. MOHAPATRA
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Respondent(s): Mr. Karan Kohli, Adv.

ORDER

CA-27(PB)/2020

By an order dated 03.12.2019 we have appointed the
applicant Mr. Mukesh Kumar Gupta to act as Liquidator and had
issued directions to him to file his written consent. By the
present application Mr. Mukesh Kumar Gupta has showed his
inability to act as Liquidator on account of personal difficulty
which require him to attend his ailing father who is stated to be
suffering from cancer. Accordingly, we accept the prayer made
and appoint Ms. Madhu Juneja, email i.d.-
madhujun94@gmail.com, having registration No. IBBI/IPA-
001/IP-PO0044/2017-18/10118 to act as Liquidator subject to
filing of her consent.

CA-27(PB)/2020 stands disposed of.
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